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T4.52 hrs,

FIFTH SCHEDULE TO THE CONS-
TITUTION (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: We now
‘take up the Fifth Schedule to the
Constitution '(Amendment) Bill

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA)" 1 beg
‘to move:

“That the Bill further fo amend
the Fifth Schedule 1o the Constitu-
tion of India, be taken into conside-
rafion,”

I may invite the attention of the House
to the fact that the founding fathers
of our Constitution made very special
provision for the tribal areag and the
“4ribal communities. It has been our
-endeavour to enable these simple peo-
ple to join the mainstream of national
life. But, at the same time, we huve
.considered it essential to ensure that
they develop according to their own
genius and retain their distintive cul-
ture and way of life.

1t was clear that the general laws
meant for advanceq areas may not suit
the simple (ribals The flexibility of
the administration may become a big
burden to them ‘These were the prin-
ciples enunciated by the greatest
humamst of our age, Pandit Jawahar-
1a] Nehru These have been the guid-
ing light of our policy. The framers
of the Constitution were also aware of
the fact that sometimes wvested inte
rests manoeuvre within the formal
legal frames; they take advantage of
uncertlainires angd indecisions The
instrumenf of protection itself, there-
Zore. should be egually flexible.

These requirements were given the
legal formn in the Fifth  Schedule,
which provided foi framing of special
regulations. These Regulations have
the force of law passed by Parlia-

ment or the State Legislatures. The
Regulations can amend the existing
laws, they can make the existing laws
inapplicable in any part of the Sche-
duled Areas. The basic objective of
this arrangement is quite clear. In-
stead of simple people adjusting to
the complex laws, let the laws be
adapted to their needs.

Two Orders under the Schedule
were issued by the President in 1850
Certain area= 1n the erstwhile Part A
and Par{ B States were scheduled.
These Schedules continued to be sche-
duled practically unchanged. 1i is only
recently, in November last year, that
some new areas have been scheduled.
in Himachal Pradesh.

The House is well aware about our
new effort for tribal development un-
der the inspiring leadership of our
Prime Mirister. This is the new
strategy adcpted in the Fifth Plan for
devcloping these areas in an integrat-
ed manner threugh the process  of
sub-planning. Our review shows
that +he cxisting Scheduled Areas
covered tbout 242 lukh sq. km. The
tribal population in these areas ip
about 1.34 crores, or about 44 per cent”
of our total tribal population The
sub-plans will now embrace all tri-
bal majonty areas and will cover
about 3.0 lakh sq. km, a tribal popu-
lat.on of about 2.50 crores, i.e., about
two-thirds of the total tribal popu-
lation, These figures would show
that 1n the Stiles wherc scheduled
areas werg stheduleg already, the
Sub-Plan urea 1s larger, than the
scheduled grea. In other words, some
portions of the arca under the Sub-
Plan are 1ot «l present covered by
the Fifth Scliedule in such States
For effective implementation of the
economic programmes and fof pro-
tecting the trlbals during the transi~
tional period, it is necessary that the
benefits of the arrangemenis under
the Fifth Plan are extended to that
portion of the Sub-Plan area in such
States whick is outside the asche-
duleg area. Not only this. The
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ubder the new strategy would not be
¢hire unless the ehtire Sub-Plan in
sich States 18 scheduled. The pur-
pose of bringing forward this legisla-
tion 15 to achieve this basic objec-
tive,

The Fifth Schedule enjoins spe-
cial responsibility on the  Central
Government. There is a provision
for giving of directions for the good
sdministration of these areas The
Governor also assumeg special res-
ponmbility. He 1s required to make
an ennual assessment of the deve-
Ilapment of cll thesy areas and report
to Pariilament. Thus, the progress in
the field 1v consimntly watched and
regulated The amendment of the
Pifth Schedule will enable us to
rationalise the situation according
%0 the new requirements It will help
us in laymg a strong foundation for
the faster development of the simple
tribal people

MR DEPUTY-SPEAKER. Motion
moved:

“That the Bill further to amend
the Fifth Schedule to the Consti-
tution «f India, be taken into con-
sideration”.

SHRI DASARATHA DEB (Tripura
East): I generally support  this
Fifth Schedule (Amendment) Bill,
but I do not consider it to be com-
prehensive, because it has  been
brought here in view of the Tribal
Sub-Plan only After the formulation
of the Tiibal Sub-Plan they wanted
to extend those facilities to certamn
areas and they v-anted to see the new
areas brought under the Fifth Sche-
dule. But if the Governmeny 1s
gincere in looking after the interests
of the tribal people, their first and
foremost duty would be to see what
tribal arcas are to be brought under
the Fifth Schedule of the Constitu-
tion After defining the areas 1n
all the States, which is absclutely
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plan ang silocate money -e\eordln&.
to the needs of the particuldr’ 'sftub-
tion of the tribal people, but Bere
it is dune haphazardly, because Mr.

Om Mehta Himselt says that the trl-
bal arem which is outtide the Fifth

Schedule of the Constitution is lar-

ger than the tribal population which

used to live in the Fifth Schedule

areas. Our demand has glways been
that the areas where there is »
preponderence of tribal population
should be brought under Y& Fitth

Schedule of the Constitution. He

gave us the information that Very re-

cently certain areas of Himachal

Pradesh have been brought under the

Fifth Schedule. Three or four yeat®
before, the Himachal Pradesh As-

sembly adopted a Resolution request-

ing the Central Government to ac-

cept it, but they have delayed the-
matter

Then there are so many places
India—take my own State of Tripura-
—where the iribal population cons-
titutes cven now 30 per cent, after
the heavy influx of refugees But
before 1847. the tribal population
constituted 80 per cent of the total
populatinn Stily now, it is 30 per
cent

15 00 hrs.

There are areas where the tribal
populations are verv much concen-
trated Taking advantage of the con-
stitutiona]l provition, the areas where
there 1s 50 pet cent or more tribal
population, those areas can be decla-
red as schedul=d areas Now, in many
States what the adminstration has
done 1s that because the tribal people
generally are cancentrated in the hill
regions and almost all the hill regions
are divided by high hlls, they have
divided and sub-divided the districts
or the divicions 1in that way. What
they did in my State was that they
difurcated & part of the sub-division
of Khowai and a part of the sub-
division of Sandar which are tribal
areag and they were taken along witie
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.other areas with the result that the
:tribal population in those areas be-
cime iess than 50 per cent and, there-
fore, thosa areas could not be decla-
red as scheduled arems. Why shouid
the tribal srcas be bifurcated like
that? If thers is a concentration of
tribal population in an area, that
.entire tribal area should be taken as
a unit and declarcd as a scheduled
area. If you follcw this principle I
can give you a guaraniee that uo
many tribal areas in so many States
consisting <f 30,000 or 40.00p or 1
lakh tribals can be declared ns
-scheduled areas according to the pro-
vision of the constitution, acrording
to the principle you are following
now But you are mnot following
that principle,

Now, by bringing forward this
Bill, when you are going to extend
the Fifth Schedule. when you gare
going to bring certain areas in the
Fifth Schedule, I want the hon.
Minister to clarify the position whe-
ther he is going to form more schedu.
led areas or he is going to include
certain areas in the existing Fifth
Schedule. When he replies, ley him
clarify this point.

Apart from that even if you ex-
lend the Fifth Schedule to other
areas, I do not think only by that
provision, the tribal people will be
benefited. There is hardly any scope
Tor the triba! people to take part
actively in the developmental work
of that particular area. It is because
in the Fifth Echedule, there are cer-
tain regulations, certain restrictions,
on the transfer of land of such like
things, There is no provision for the
tribal people to actively participate
in the developmental work there.

SHRI OM MEHTA: There is the
Couneil.

SHRI DASARATHA DEB: The
Council is under the Advisory Com-
mittee and the Advisory Committee
has pething to do with it.
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SHRI OM MEHTA: You cannot say
that there is no provision.

SHRI DASARATHA DEB: If you
want to give better scope for the
tribal people to take active part in
the developmental work, you Nhave
to extend the Sixth Schedule of the
Constitution, The Sixth Schedule of
the Constitution is applicable lo only
some areas. It  was applicable to
Assam earlier. Now they have all
become Slates. So, you have to cx-
tend the Sixth Schedule to all the
tribal be't: wherce there 1s a concen-
tration of tribal people. Then only
the tribal pcaple can take pary acti-
vely in the developmental work.
You might have some advisory com-
mittee; you might have some expert
committee and things like that. The
tribal peopls may be invited to take
some part. But aclually what will be
their function? Their function will be
1o ditlo what the official says. They
have no vaice at all. So, in these sub-
plans also, the real participation of
the tribal prople will not be there.
These sub-plans will be executed
through the cfficials, through the
bureaucratic machmery

Some individuals may be essociated
as advisers or associate members
with some Commuiliecg here and there.
but actually I dec not call it a full
participation of the tribal people in
their developmental work. You have
to change the entire attitude. Your
approach {cwards the tribal areas Has
been absolutely wrong, according to
my understanding. The tribal people
should not be treated like that. In-
a limited way you are going to give
some benefit to the tribal people. That
is why I gupport the Bill, but 1 want
the Government to come farward
with a more comprehensive Bill if
they want to give real benefit to the
tribal people.

I know, there are certain restric-
tions on tranfer of land...

SHRI OM MEHTA: 1 must inform
the hon. Member that Mr. Kartik
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Oraon, a Member of this House, 1s the
Deputy Charrman of the Ranch:
Board which we have constituted for
the tribals

+« SHRI DASARATHA DEB What
about my State

SHRI OM MEHTA In your State,
there 1s dispersed population

SHR] DASARATHA DEB It 1s not
a dispersed population [ nvite any
experi from the Central Government,
I will be physically present and I
will show that the areas are com-
pletely concentrated You divided
them Khowar and Sadar Sub-divi-
siong are divided by Barmore hills,
and 1n the plans, the non-tribal peo-
ple are in majority You cut out gne
area and say, here 1s lesg tribal popu-
lation Another part was joined wath
plain areas and you formed a tehsil
and say that in most tehsils non-
inbals gre 1n majority But that 1s
not the position

When you demarcaled tbe boundaries
of these dwstricts and tehsils, there
was some dcfcetive method followed
there were some motives behind 1t,
Just to show to people that there was
no concentrated imbal areas in our
State

Now, there 15 a Land Reforms
Act, and there 1s restriction on the
transfer of ti.bal lands to non-tribal
people According to the 20-pomt pro-
gramme, certaimn lands were supposed
to bave been restorgd-lands whuch
were jllegally transferred from tribals
in my State But I know what has
happened If you go there, you will
find that the tribal people did not get
physical pessession of those lands
The District Magistrate and some
police officers went to the spot and
declared that the lands were being
restored to the tribal people and that
those people who were 1illegally in
possession of those lands must quit
the place; he made some announce-
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ment there and handed over some
record to the tribal people The next
day when the tribals went to culti-
vate the land, the non-tribal people,
came in a gang and got them evicted,
and when these people approached the
Governor, the reply of the Tripura
Government was this ‘If those people
prevented you. then you must go to
the court’

SHRI OM MEHTA Can you give
gpecific 1nstances?

SHRI DASARATHA DEB Yes [
can give you hundreds of cases 1
am sending you a note This restora-
tion of lands to the tribal would bhe
medning'ess unless you put your own
police officers there and enable thesa
tribal peopie to cultivate their land for
s1x months or three months or
whatever period 1s necessary, so that
nobody distuibs them Otherwise,
giving land to the tribal people 1s
meaningless, they will not be able to
cultivate unless strict measures are
taken by the Government You know,
the tribal people are helpless people,
they are weak people, they can he
evicted by tl ¢ non-tribals

So, this 1s my point That 15 why [
say that unless this campiehensive and
entire tnible belt 15 declared as the
Fifth Schedule area i 1s no use. Not
only the Fifth Schedule but you have
to change the Constitution and on the
patfern of the Sixth Schedule you have
to include the entire tribal area and
the maximum scope must be given to
the tribal people to participale in their
developmental work This guardian-
shuip—some body said that .he liibal
people are weak people, We are the
guardians, we have to look affer you'—
this attitude is abscluiely wrong What
18 wrong if you hand over all thus
power to the elected Tribal Council
there go that they can perl.cipate with
full swing with full vigour and deve
Top their own areas” You cannot allow
them to develop their imagination even.
You just draw a certam plan and ask
the people to go there and like that.
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You did mot allow them to develop
their Jmagination to develop their own
area, pot to speak of physical parti-
cipation in their developmental work.
So you have to change your attitude.
Otherwise, these tribal people feel that
they are being treated as a second
class citizen in India whalever your
claim may be or whatever may be the
privileges and other things enshrined
in the Constitution, It will be mean-
ingless if the Bill does not really pro-
vide these facilities. Please do r.ot rely
on Your bureaucratic machinery. Plcase
do nat relv on certain experis alone.
1 need experts’ help. I neced it and
all assistance, but at (he same Lime, I
know that the tribal people must be
given full respensibility to develop
their own area and for Lhat, you have
to lake certain measureg and 1 suggest
that an the pattern of the Sixth Sche-
dule of the Canstitution, certain District
Councils must be there with full pcwer
to develop the tribal area rnd then you
appoint experts tv assist this Council.
Im that way if you opruvide, then I
think you can give more benefit to the
tribal people and more and more
tribal area; might be developed
Otherwise, this would be a pious
wish.

SHRI D. BASUMATARI (Kokia-
jhar): While | rise to support this Bill,
I find it is very difficult for me what
to say or what not to say: really. I dc
not understand after taking the step
to remove the area restriction, what
the effect of this Bill would be lo
bring in certain areas. You know the
Constitution. Please read and also
contemplate in your mind before yocu
bring a Bill of this kind. We also want
that we should so forward. In a matter
like this when a legislation is con-
templated and when you bring a Biil
ef thiz nature, please take us also into
confidence Now, we are thinking how
to remove the area restriction.: You
know that. Mr. Deputy Speaker, you
come from a Sixth Schedule area.
There are Fifth Schedule areag other
than Astam. We have been telling
them that the Sixth Schedule tribes—
Your tribes and my tribes are not

recognised as tribalg in the hill and ’
in the plains, that is to say, Y¥ou

cannot be recognized ag such in the
plains. It is only in Assam. Other

than Assam, there gre Fifth Sche-

dule.....

MR. DEPUTY-SPEAKER: Thig is a
different issue,

SHRI D. BASUMATARI: Other than
in Assam, Sixth Schedule has been
promulgated _ , ..

SHRI JAGANNATH RAO (Chatra-
pur): This is Fifth Schedule.

SHRI D. BASUMATARI: Flease de
not disturb me. I know verv well. I
am nol a lawyer but 1 was une of the
founding fathers of the Ccnstitution.

So, with regard to this Sixth Sche-
dule, Mr. Deb is right in soying that
there is no power given to the tribal
people in the Fifth Schedule as it is
given in the Sixth Schedule.

Now, this Advisory Council is an
advisory body alone. Tney mee: once
m year, sit and discuss and Advise the
Governor who advises the Rashtrapati.

Governor advises the President. This
is & long channel. There is no time at
all. In our Assamese there is a saying:-

“Dhanpoke mane tunir maran”.

The meaning is that if the birds are
to wait till the time when the rice be-
comes ripe, the poor birds will only die.
Like that, in this long channel, the tri-
bals cannot be developed at all. That
is why we have been telling all these
years 1n the House that those areas
restiction should bhe taken up...

MR. DEPUTYSPEAKER: That is a
different question. This has nothing to
do with the present Bill.

SHRI D. BASUMATARI: Mr. Deputy
Speaker, Sir, in this Bill, the provigion
is extended only to the fifty per cent
of the population. What is the fate of
the other fifty per cent of the people
1 the areas outside the Fifth Sche-
dule? As far as Madhya Pradesh is
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concerned, half of the tribal popula-
tion are kept outside the Fifth Sche
dule They are not taken into consi
deration :n any way for the purpose
of development In the name of tri-
bal development, you only take fifty
per cent of the population in the
I T D P areas What will be the fate
of the rest” What is the use of having
the Fifth Schedule at all”> We do not
grudge 1f others enjoy the facilities
gwen to the tribals in  the tribal
areas We do not grudge the non-in
bals going to schools and colleges set
up in the tribal areas Lei them go
there Our objective 15 to develop the
tribals 1 the tribal areas

It is for the benefit of tnbals that
the Fifth Schedule haz been incor-
porated in our Constitution I have
seen the tmbal blocks 1 have also
been telling that in this Iouse how
development takes place in the trmbal
areas There the land belongs to the
tribal After making improvements
like roads elc the people go there and
take away their lands How to protect
them from this®* That 1s my ques
tion

I am not aganst this Before doing
80, we should have at least been on
sulied how the development of areas by
way of sub-plang can be made eflective?
You are gomg to extend the area in
the sub-plan areas where the tribal
population exceeds fifty percent But
what about the tribal people who are
outside the Fifth Schedule” You are
giving money for the development of
tribal areas under the sub plans ba-
sed on the population If it 15 effec
tive I can give my support to i1t But
I do not see any meaning 1n pPakSing
this Bill lhke this. Before vou have
done 1t, we should have been consul-
tfed That 18 my point Why were we
nof taken inta confidence as to how
to develop those areas We know
better than these officials That is
why I am asking the Government to
take us into confidence
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SHRI OM MEHTA Siur, he was the
Chairman of the Committee on the
Welfare of Scheduled Castes and
Scheduled Trnbes How can he say
that he was not taken into confidence®

SHRI D BASUMATARI That is
why I claim to know better and I am
glad and thankful that you appointed
me as a Chairman of that Committee
Whenever you want to do something,
1t would be better if 1t were discus
sed

SHRI OM MEHTA Whatever is
said in the report, that 15 before the
House We are m fact benefited by
his 1deas

SHRI D BASUMATARI Lastly,
Sir after having a full fledged State
in the sixth schedule area I do not
see any reason to coniinue the sixth
schedule In place of sixth schedule
panchayat raj) should be established
There i1s no pomnt in giving them bene-
fits 1n two wavs With the=e words

1 support the Ball

o weren forwt ‘wqw?’ (Fafean)
syrere A, Hgw faer W wnday v
g fr gt fewr # N orer
wdT TN | S A v § fir ey
At & Ay AN ITH S oo & an faer
arqr o & 1 e de § 1 o faer H A
g T W& I AT afaww
* qred wEgW & 40 6 ¥ FWIET
w1 § Pt § Tregfe v frefafe
wrw vt afier YT auT TR
¥ e v ® wwrerq fedt e #
wpgfe da ¥ gfz wromd & oy
a1z WY FEET ¥ WS T ¥
Y, der gark fualt ¥ wer @ wygfe
wrferdt WY srpsriferdt % feafer fefer
o & afor & v R, § R qgxulad
pfe W M AR 9T & e W
st Qe § T el ot et Y et

4
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& wrat § fe gork fgre & W
o wrferered el # wgroni{ WYz wwelt
FigeR g ¥ fagrr @ImT &
FrpAt w1 o o afenfagt o w8
fowr qr T 1. weTAAT Y qT XA
A we Y & 19w g wepE A e
fedwr A, wR v gwT & fw
wifewfadi w1 wfty dc-wfeard @
| qrer 1 S e Y ;mAg grm
amy an faar dfas) & sfeanfaar
wY weq awit AF o § Wi o A
# fepeitw & Forg wr wfaa e st
wiwar Sa! & | $9 "9 9gd W
3 gy fir T QX HE Y gRU Y G 4
fore ®Y awg & 97 GF WET SEER A
nEqr )

% g g fagre i a3 qaiifagi
T &, T Y wHA § ey #
fagafa ¥ fot % 0t wifeaad v
Fuegrd w41 ® @t aHr gg & 1 |
NG ITE &€ ey A g
§ fag gowiT { yawmie S W
e AfeT g g B 1 W)
aw ¥ wifgarfeai ) gwend @A
TR =eq WAN §Y, AN B, WENT T M
fagre ) 1| wifemd? 3w 4l sy G
& waw § 1 I w1 TG A A 911
el | IR wEAw gradt A @)
wre arag § fe fufem ooy ¥ o
T R TOH § AT FWT AT AT W
werey forst § amrn 1 9w i
T ¥ & A § fore #Y wradt oW
qTw 60 FWIX § | WEISW el X
Ty # e frarar | ST W
T % GTEN WY HFEOSH] BT @R
T gwr ) WO qrewi ¥ wgA ®
@z, sk gfagiy e & aw o
woard vt O o o gk &

& wgar wg g e magfea oA
¥ fawieor Twma & e T g

wifgy | afz fedft famqar dr ¥ sy o
40 Tz wrardy arfenfagi & @,
' 3w wgfer Rx wrar ofeg
W uagien da ¥ fag wr€ wf avhr
fasw dlxard agt WY W wol
wifew )

IftaT A qre AT W TN XA
feai & Y Iy &1 1971 ) v
¥ WA AT N2N ¥ I deAw
qIYT 70,000 &, WIX IAT WRW
g 7 for oft 399 -l wifea
FT faar 21 @ & QA A e &
TR oA § wrfeafadt & qm@edy
1,60,000 7 Y WY T FTER
ur fagrr 7w ¥ 399 wT-wfe
Wifx v frar &, fora s w1eor § &mr
avit sfaarsdt & gfaa §) g7 A Qw
AT ¥ Mg Tow /e, oft Arghar
¥ fost 71 IFW w7 a1 5 q@ O
7z wgravfapds feare fear wmam
" gz ot grvaraw foar ar fe wg
gAY ST wTAT | e ot
I ANt W awfr fea o fear
mr

w feafa ¥ war qrewi & seqm™
grm ar agr? war & W omeanta
wifes fez a@d ar 7 ? afe A%
FREATHT AT FATATT W7 A1 & 799
g, a1 fT a8y qufr wEr o aft
X awet ¥, wWifs fawm Y 3
# & warr ¥ fawfag ol & agr 18
£ % fadgq war wgar § fs qrew
*Y AHET I ¥ 1,60,000 WY
wY FAEAT § | IAQY INAT TG WY AT
et &1

T (A9 7 §9 a8 gAE
£ W gr= wm iy e £
& @ wgredt e & difgr & Wit
qrfqw a97 qrrions e & fewrz & 1
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frer, Owae W SUw §@  Fwl
T FRETEY w1 qRE A Q@ w0
¢ st arae sttt €
fagre ws & faggey sezw  Fer
frggee gresw vt & fawrfor &
£ f5 are @Y &) s e fear
wrn wifgq &fer ¥ wTET W
fagrT FTEIT A gAY TF EW @A 9T
o a#t fear € 1w aEteT I AR
* wHE qHofIFe ¥ g7 AT ¥ qw@
o Ifsmn A afraasw@rg o
g & Iy OF WY ¥ W g—
& g%t wrerer A 5T @ f—fw
7 S ¥ FHNT F7 2T FIA WY
wifw ¥ W

qr® 37z gfewelt weA ¥ AT,
firerege W g TIE ¥ F)
g qF we ofar § Qi est
wafer aftar wtfya w3 3 wfge
W frdas & 3iwr & faaor ¥ wr
may § Fe Falmy wre waghaa sfat
¥ frre & fao aradi qoadfr FieEr
¥ 200 0% wG ¥y o E )
& feqt €A% 97 AW 1w Y g,
forr w1 srr-arrfe faa ff 48y Prar o
wr & 7 TS FE A Aot ¥ o
Fawr w1 " AdY gmn)

qg ¥AW GIEWT1 ¥ gHEq A 8,
afer ay et w St wer ¢ fgrgerme
® T uFar, gEriAE oHar S
@ UK 749 5@ qra I fai T wear &
f fgrgram ¥ X o fgeg, gEmwT
wYr uifearer wifs aft a1 ag T
fis ag waror T € W qER g Aw Y
A T wEN-geR T wigw §)
w e ag W w
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g ANET AW EAIX AN X A
wr &1 gfrar & wga ¥ v ¥ 3D
arfady ot s @ et g€ & g9 amw
9 faert war wifgy % agr 9
FATATHT &T FUTATA S ¥ frwar §
¥ gum a1 aFX § fis 37% Farg foraw
afear wYfam a1 wrzFTre ofcrr
wF | ¢A AT 9T Aeeear B fame
w37 w1feg fr fgegea & og swaear
¥t oy gFdT & aradl  Ivsfar oy W
waEqr ¥ A% ggAAwEy fr 3w
&t ¥ fag fowr, wae 0, Too
faurt #r amfer gfad 3790w &
and, ferma-Frot & A AR W wawe
IAA Faararw, IAer Afa F1E11-
KA ¥ wrwr fear sy | 4T sqwear
FAr wfgy faad § ag mzgqn wifs
& v3X dx ¥ frere v w297 w7 Q@
& | ety WY qiferay geeedr gAY
gaeqid §)
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[SHRT P PARTHASARATHY 1n fhe
Chair.]

gafag ¥ qgar fe Gy amy a3
fra #7¢ a7 wm ¥% ¥ Nfae
ax qT FIH G AFAT & o faw wr
T F3 g1 & ag sz fr ag
¥ fag # &, AN & wrewaw, Mg o
AT oEAr ¥ fg7 & ¢ fr wrfaeriaay
¥ gRErdY F A [ woT g fwar
AT | WX 30 TX €T WA AA w4y,
az faalt ofr 3w -+ Foyg o & ara et ¢
f& o wQ0 greelt QX D N anelt
srxa faar @ ), tafag 316
3fea sary fear amg 1 g agme amy
¥ wrq-are ¥ ag spr e weqew &
QUTENT ¥ FATETET ¥ TIF AT WA
faar wrq wfF I wEE 1 T
70 GATT & AMAT {1
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SHRI SUBODH HANSDA (MIDNA-
PORE); I do not object to the Bill for
increasing the coverage of the area
under Fifth Schedule, But 1 should
like to know certain things from the
Home Minister, Concessions have
been granted to the Fifth Schedule
areas and special provisions have
been made for the development of
those areas. I want to know whether
you have made any survey of those
areas about the economic develop-
ment of those people. If you look to
Elwyn committee report or the Dhe-
bar Commission report, the same ad-
verse remarks have been made, that
whatever developments have been
made, whatever amounts had been
set apart for the development of
those areas, 8 major part of those
things had gone to others and not to
those persons for whom those provi-
sions had been made; those people
have enjoyed little the benefits which
were meant for them. Now those are-
as are going to be expanded. It is
nice to hear thati two-lthirds of the
total triha! population are going to
be covered under the present Bill
But the criteria fixed for covering
areas under fifth Schedule do not
satisfy states like West Bengal. The
population in West Bengal 15 nearly
1200-1300 vper sq. km. In states like
M. P. it may be 200 and the tribal
population may be 150 which will
certainly be covered by your criteria
But in West Bengal even the density
of tribal population may he more
than the density of population in
M P.; vet it may not; be covered be-
cause the tribal population may not
be fifty per cent. What is going to
happen to those areas” You are going
to formulate tribal development
schemes? What are the provisions
that you are going to make for the
development of those areas which
I mentioned” What are the amounts
that you are gomng to sanction for
those areas for their development.
when the density of population is so
high. You are covering areas where
the density is low. You are not going
tfo cover areas where the density of
tribal population is very Ligh, There.
fore, the government musi be careful

in allotting funds. You have allotted
Rs, 200 crores for development of tri-
bal areas during the fifth plan. But
how much are you going to allot for
those areas which will not satisfy the
present criterla? Government must
see that equal justice is done to the-
areas which are not covered under
the fifth schedule.

It 15 nice to hear that you have
allotted Rs. 200 crores. In the past
also, huge amounts were allotied for
development of these areas. But
what 18 the pace of progress” Apart
from arcas where the Christian mis-
sionaries have done good work, what
about other areas? In M. P, for
example there are areas where the-
Adimjathi Sewak Sangh is working.
1 have seen some of the institutions
run by them. Side by side the Chris-
tian mussionaries are working. If
you compare them, you will find that
the (Christian institutions are far
better organised than institutions-
run by Bharat Sewak Sangh or other-
institutions which are assisted by the
Government of India. All these
things must be looked into. You are-
mcreasing the area and you say that
two-thirds of the tribal population
will he covered. I have my doubt
whether, by only covering the areas
you are going to achieve the very
objective for which this Bl a being
brought.

With these words, 1 support the
Bill.

SHRI JAGANNATH RAO (Chatra-
pur): Sir, this is a non.controversial
Bill in the sense that it seeks to
authorise the President to issue an
order extending the areas under the
fitth schedule. The existing para
6(2) only authorises the President to
take out a part of the area or to alter
or rectify the boundaries of a sche.
duled area, This Bill enables the
President in future to extend it to
certain other areas, the criteria Leing
50 per cent of the population of tr-
bals. It is good so far as it goes.
But what are the areas suggestad by
each State where sub.plants have
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been prepared hy them for economic
development 1n the fifth plan? Every
Siate Government must have sent itz
proposale. It would have been much
better of those proposals had been
cairculated to us for our information,
s0 that if we feel that some more
areas have 1o be ncluded we may
duggest them Bul now we are only
groping 1n the dark

Before the Constitution came 1inlo
bemng under the Government of
India Act we had the excluded areas
and partially c¢xcluded areas, which
were the special responsibility of the
Governor who used to admnmster
them through the Collector of the
district ag his  agent In the old
Madrasg Presidency there was a re-
gulstion of 1933 under which the
Collecior was called the agent to the
Governor and the areas came {o be
known as the Agency Areas That
momenclature 1s not there now

are called scheduled areas
Nevertheless the Governor has a
special responsibility in  the matter
of administration of these areas not
only in the ordinary sense of the
term but for the development of
the trmbal people I agree with
the previous speaker that the develop-
ment in tribal areag 15 not as il should
be Much needs to be done We are
half way through the fifth plan We
do not know what 15 the amount each
Stiate has got under the sub-plans pie
pared by them out of the Rs 200
crores that the Centre has given We
do not know that For inctance, .n
Orissa T would hike to know what are
the arelms suggested by the Orissa
Government 1 should be In a posi-
tian to know which are the aeas
which have been included and which
are the areas which have been ex-
cluded so that I could come forward
with concrete guggestions

MR CHAIRMAN The Minister says

that thig information has already been
given
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SHR] OM MEHTA I will reply to
these points in the reply to the gene-
ral debate But I may inform him pnow
that only those areas where there s a
concentrated population of 50 per cent
or more are taken in thes ITDP This
1s the criteria fixed by us Ail those
areas which have a tftibal population
of 50 per cent or more are ncluded in
the iribal development plans

SHR]I JAGANNATH RAC 1 would
hke to know for instance, wha: way
areas have been taken up for inclu-
sion or exclusion 1n particu,ar areas,
while applying these eritena I want
to know how the areas have been
carved out bv the State Government
I am not suggesting that areas with
30 per cent tmbal population should
be included as Scheduled areas
That 15 not my point Even applving
the crileria of 50 per cent what are

the areas suggested by the State
Government®

Now we are half way through the
Fifth Plan Which are the sub-plans
which have been approved and what
S« the amount allocated to each
State® The other day the Mimster
was saying that in  Omsra out of »2
project- only 8 have been approved.
Under paia 2 the executive power of
the Union extends to the Scheduled
areas So, simply saying on the
floor of the House that out of 32
projects only 8 have been approved
by the State Government does nut
give us any satisfaction 1 want all
of them to be finahzed and imple-
mented Otherwise, the money will
lapse when the Fifth Plan i over

The development of the tribal areas
15 very tardy Nobody takes the
interest which he should in ths
matter I come from the Xoraput
area, which 15 a tribal area, vhere
80 per cent of the people are tribals.
In 1938 the Orissna Government
appointed the Partlally Excluded
Areas Enquiry Committee under the
charmansifip of Shn Thakkar Bapa,
The Commititee submitfed a report to



'the State Government and it was jm-.
plemented partly. The State Govern-
mént imposed ‘regilation on ‘money®
lending ang restriction on transfer of
land from tribals to non-tribals, But
the administration of thosa Acts has
n very fardy. 3 :

o

3 Now the 20- Pomt Economlc Pro-
\gramme has drawn attention to ‘this
vita] problem.: I am greateful to the
Prime Minister - for, formulating. . the
20-Point Ecanomm Programine,
which. Has given ' some impetus,
though.-not -that impetus -which - is
reqmred to this problem The Home
 Minister should take this as his own
'ﬁ chitd-an dnot as an unwanteq “thild.
He. mu;.t exercise . his. .executive
power over these areas. Inqtead .of
 waiting for the annual reports of the
 Governor; the President® has. airight:
to finsist_on the-Governor for a report
ron this ‘subject.” It is hlgh time that
‘the’ Govérnment of India pay’ special
attention to the development - of
 these areas, because while there is
”development, elsewhere, there ig. no
Edevelopment in the tribal areas. One

will' feel "as 'if one’ is ‘going . from "
light .te darkness, R —

. Shri Dasaratha Deb referred to the
Tribal Advisory Council and expres-
'sed_his, wiew .that enough power .is
- not- given to them. "I think he is not
r cofrect’ there.  THe 'Tribal Advisory”
. Council -has -the- right to- go into all
\the development plans, discuss. what
type of development is required and
- preseribe” priorities. The Govemor
is bound by the advace of the Tribal
Adv1sor§ ’.“_,*ouncﬂ

My l'm f-riﬁénd Shri Basumatari
- was talk: g about area. restriction.. I
' think he %s is a bit confused, he - is
' mixing up two things.

SHRI. D. BASUMATARI:- After
- removing the area restrlctwm what
is the' use of thls leglslatmn"

_ SHRI JAGANNATH RAO: _There .
~he is wrong. - I will disabuse my hon
~frierid "of * this notion.. Suppose a

' tribal livas in. aparticular. area,-he

Fifth Schedule to the BHADRA 8, 1898 (SAKA) * Cons. (Amdt.y Bill 282

will not be considereq. a..tribal .im
another area. But gnder the amend-'
ment he will continue to be a tribal
wherever® he' goes. - That* ig "the ‘am=
endment we are bringing forward.in
the Bili which is coming up tomorrow.
But "the Fifth = Schedule ' relates to
areas -where the  proportion <of  the-
tribal p'opulation to the general
populatlon ls 50 per cent or- abnve

Secondly, how are you gomg tm
see ‘that areas where the tribal popu-'
lation is below 50 per cent &re alsor
developed? . . Some .provision .shaould.
also be made for the development of
those tribal people.’ Again, ‘under’
article 339," the executive power - of?
the _Unjon gxtends to._the welfare of .
the “tribal . people. 'Therefore, my
hunible Subission Tis’ thit the Howmies
Ministry which -has. taken charge -of.
this _department of tnbal welfaxe
scheduleq castes and scheduled' ‘tribes®
and; backward’ classes, should bestow
its., attention .and . take :Eollow-np
actlon to see whether each pro;ect is
going- ahead’ according " "to. schedule,””
what are the bottlerfigeks, what -are-
the shortfalls ete., gso. that, deyelop--
ment in the tribal areas can proceed
Othei‘wxse I am afra1d it will ‘he: "ar
facery T Sra s It Hew

sﬁmmﬁi (% a-a'r—cm'ar)
ferr @gqes ¢ & el Emu ﬁra*”
Fa’e'ﬁaﬁsﬁwﬁa—'rmh ttgg,
AT ARAT FIA ¥ ford # &t g
g wgaarﬂmararfau%sr‘haﬁ
SR Y mwgtﬁﬁmcﬁ TR AT
fam 21 %’i‘r FIA i’rma AT
F frEaT Ty § WY TEHT ;Fwt
srs?rger ss“r R —rgﬁ%l "

o vrtfaT ‘*rl"i*ﬁr F 2T "ﬂe
T grEdrT AT gWT S8 a9y 5w
a7 ¥ Fendr <& g fa ﬁ”s:'r%'f,hmé}
TR & S5 Ad] o faware @ AT aqr.
T qTer s.Fa-q-.ﬁzn S 2ACHAT
IBIA. &1 qaTs Firam STT | AET SR
Q{??l{'fmarw':?ﬁ'ﬁ ER| 335ﬁ"1‘
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i v were o]
witer? § ot gfexx 8, ® ¥ fere?
£ WRglT sy wgy 147 fem o
wgt enfearfat ¥t wewr g
iz far 3ad wiww § daa IrEc
© wmiw & <ar g wfes Tgr I
wear YHE TIW § ITH N avd
a%g ¥ dawre gAY wiigy, sa4r gk
forark & spezqr gAY arfgy, 3% Tar
T waife ¥ sqpreqr @At afiygy,
346 AT ST SN IS /4 A% 30T
fed wrr wifgY | aderT wRw N
wiwe feafe w1 i g2, e feafiad
w1 fRafir w7 @i g7, fard oy g9
1wt &, e oog A g & T
Wix gaw fady snx T £ 0
wafy 20 gt wrdww & AeAw ¥ W
I AW Y W wa® ¥ Q@ &,
R Coll (S A IR Ll
W@ & TAH o T A SN
o5t At wifnw WY 3 @ § va o7
# wgr O W s wrg¥ § AP
g Rar wifgd fis 2z o w2
wad fawf A 9w WA 1 gRIY N2
% were § S ¥ ¥ W Wy §, o
&, wizord, foay € @ & ongt ar w<T
INET feufy ¥ Qe W 3 AT aresr
AR T R W AT | ATTER IAR
fa #f] qxr | & syazar A FW
WY ITST AT T FAT AEY I3 AIJ7
o« IW AT FAU SEW § TNy gy
ot & ;¥ | WY ST 8T wAT e
TE S yrAE 2w § T
W& qQUIT & HISYA q WA g47 U
v € w2 o ® 997 w3y e
AT € QITH O WK |

3 fo? o W WAW T @ WA
AT T QT WSY WIM § HYE AT
aft wrw ¢ wgr e 4O guw &
/T TN A T wT o § W% v
QI 9 WA W ¥ gany ¥ fay
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gryadw 1 o iz g fw200
W wgrvw §, xuarg ¥ o e
ER | % I WY X 9Fd, 7 ey
Fawre we ¥, 1 or-zrae,  3ef-
wa ¥t ¥ @F7 1| 9 T Wiy o)
iy xex W 22 F wrw W Wwe
wgure q& 1 wx @¥R, 200 wO¥
sqt & | afy drowt g9 worr
W wigd § fin 37F swa w1 fowre
& o dwet ar ¥ wrfewnsdt wr #
sitey sTity oy @ &, w2 T ww Ay
§ Frrer wivoy gror wor §, 0 $few
|AT ¥ q7¢ srwx fewr % E wwe
agd & faeene & ww, igg® 5 W
Tt g7 o Frerrewed § oY a faerre
a Tt w gfes & agf, mgt wifkardr @
g aft ot 7yt € afw waw Faw
wifexifaal  wr wed wwy g
Trfer

weq 920 § 3wy fealr wgrary
&1 7 anpfa 9 gy dar Y §, 7€
I ¥areyq §, fawry ¥ qregw ¥,
& wivarae far @ IR, ITEY T
qiT 200 £z ¥ qreva ¥ &T qFR 1
AN &Y AT KT ol S AT A0 wyr
o1 fie gReaa st arizarfagt & fag
or A% fafeed s @+ axar qrfgh
& oraar wgar § fe 39 @& & aregw
® 9T w7 weAr Tgk § 7 A% Fywrw
¥ a¢ da wfw ot ¢ fe Ay ? ¥@
gfe & fradt sfe, S 91 wrar
* arqg I fame & fOY sy wear
g, a7 4% & s Fwroor A D
TEE!

gafa? 3 wadw oy Igar o
¥ faizr ¢ fo wy crfan weitey @
wig fe 200 wAy 77 xza w7 §,
TR IME 500 WAL IIT Fr7 wifgy s
ITH WO WY AT FT 200 WAT wI¥
QT v {1 T ahww I @
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'ﬁizwcﬂ!ﬂmmmﬂm:
@y § o werer fox oF §

" A @ oy g g e & ok

auifawr weilms & wrowr WIS SR
&ar ¥ wifgd 1 o At W uTa &
Wl vun g -

Tey . . :
.BHRI P. VENEATASUBBAIAH
(Nandyal): Mr. Chairman, 8ir, I
whole-heartedly welcome ang support
the amendment to the Fifth Schedule
of' the Constitiution’ that has been
brought forward by hon. Minister,
I§hr.i Om Mehta.

* The Planning Commission in the
FWifth Plan has alloted Rs. 200 crores
‘for the all round development of
“scheduled areas. But I want to .1ake
it clear to my hon. friend, Shri R. 8.
Pandey, that thig is jn addition to.the
investment made by the various State
Governments for development of
tribal .areas. This amendment s
sought to give a greater gense of
imvalvement "and’ also greater ccono-
mic betterment te the scheduled
tribes people A who were hitherto
neglected.

It is intended to cover more than
2 crores of tribals in this country.
The sub-plan ides is an idea which
iz not recently made. It was theie
previously. It has taken some time
for the Planning Commission and the
State Governments to realise the 1m-
portance of the tribal areas and also
te work for their social and ecenomic
development.

I shal]l tell you about Andhra
Pradesh. Though, compargtively, in
Andhra Pradesh there are less tribals,
the area ig so strategically ymportant
that the long-neglected areas have
become a rendezvous for the anti-
social elements gnd the Nexalite ele-
mentg who createq terror and violence
and used the tribal people ag cannnn-
fodder to foster their nefarious activi-
tieg and alsn indulge 1n subversive
activities. The Andhra Pradesh State
Government has realised 1hus danger
and they have started giving massive

aig in order todevelop this area. The
necessary infra-structure has. betn
laid and many institutions have besen
set up there exclusively for the
socio-economic betterment of the
tribal people. A Tribal Development
Corporation has been set up in order
*to save these people from the -:xploi~
tation of the plaing people, partict-
larly in the purchase: of forest
tproduce. The triba] people have been
exploited to the maximum; their
lands were occupied and whatever
forest produce was there used te be
taken for nothing; the plains people,
the money-lenders and the vested
interests used to exploit these people.
In order to give them a sense of
equality and also tp better their
economic condition, the Tribal Deve-
lopment Corporation has been set up,
and il is working well

Another 1mportant thing which the
Andhre Pradesh State Government
have done in this area is seiting up
of Land Development Bank saxclu-
gively for the tribal people, The Land
Decvelopmenti Bank advanceg loans to
the people for development of their
land, 11 hag been set up exclusivelv
for the iribal people. Thiz has not
been done 1n other States. 1 hope,
the other States and the hon. Minister
also will see that institutions of this
sort are stated exclusively for the
tribal people for land dcvelopment
and other activities, !

The tribal grea in Andhra Pradesh
provides vast potentialities for deve-
lopmeni. even coffee plantations are
there —notably, the Araqu Valley anr
other places By and lerge, the
tribal people are being drawn to the
mainstiearn of national life. Unless
these people form an important part
or segment of our national life, un-
Jess they are brought to the main-
stream of our national life, the
significance of the 20-point Economic
Programme will not be fully realised.

The worst type of bonded labour
existed in this area: they had heen
taken for domestic purposes and they
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Another important thing is about
their cultivation, There was podu
cultivation in that arep; they could
mot cultivate the land continuously;
enly for gne year they would culti-
vate and then they would go to other
areas Even that land that 15 assigned
Mo them 1a being appropriated by the
other people; they cultivate in their
name Now an Act has been passed
that nobody can cultivate the tand
which has been assigned to the tribal
people. These measures are being
taken, and the sum of Rs 200 crores
which has been sanctioneq by the
Planning Comrussion, to be spent for
these notified areas, will go a long
wvay in improving their lot

1800 prs

Though 1t may not be that sufficient
a8 to bring them up to the level of
the development of the other parts
of the country, it i1s a good beginung
made and I congiatulate the Govern-
ment of India I congratulate and
thank the Prime Minister for having
thought of bringing these people who
have been neglecteq for centuries
into the mainstieam of the =ation,
for their gocio-economic betterment

The provision of Rs 200 crores 1s
not much, but a begmning has been
made and I feel confident that more
and more money will come And
also, there will be a sort of an income
t0 the Government, not only income
%o the tribal people Government
will get revenues from these tiribal
development activitieg ang T hope the
revenies they would get will be
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ploughed back for the betterment of
these people. With Chesd fow Wiieds
4 welaoihe thig - Bill and-E-hopy »
mmhummm
funds will be puinped in Vhe
m*ammw*maum
economic developments

ot g wr s (Tvlt) el

;’?wmg 1976 w7 E

L
The purpose of this Bill 1s:—it is
stated here: ]

*“In order that the Sub-Phln
areag may be declaged as Scheduled
Areag 1t is necessary to SMpoOwWer
the President to increase the area
of any Scheduled Arems in amy
State, The present Bill seekg to
achieve thus purpose.”

gueara W § QI A XA E |
sroft orae arg ey ot & v 8 et dwr
aY q& ag wreg gor e Troreenr Wi
/Y g fgsar § 3 iy Syt o
¥ degew gresw ¥ forar § Ay A1
o feelr & X7 wrT wz o Ay frar @
qreft 3w fadr & et wr fge o Faai 12
oty § w® ¥ 37 At WY fasger Twe-
#=qz w fagr aqr | A F argar g
gfeNeR o iy & TW
ITRT €01 g7 TR Wrerwr FE o

*“Report of the Study Team on
Tribal Development Programmé

A large number of tribal villages
not covereq by the Tribal Develop-
ment Blockg have hitherto receiv-
ed scant attention at the hands ol
the planners The tribal commu-
nities inhabiting these villages
have received little or no benef
from the tribal welfare pidt
gramme The development of thes
viflages could not be ignored. H
these villages cannot be covered
in the Fourth Five Year Plun
separate funds should be ear-
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matked for their development én
per capita basis corrésponding to
the per capita provision on the
tribal populstion covered by the
TD-Blocks.” -
W wg T ag § fn ot faxdy faspa
ar Y W e § 7T W e ?
Ty w3t fe so sfwwy wgAaw ot
YA § 37 Mox WY fewdae we i
¥fer ¥o azNq §, agaat ¥ Tiw §
TR orT } g7 fagr | #X ag awmr
RWTuT | IWF Fy* ITAIT W KaATHT AT
wrax foar § 1 o qrat P & o
gard ¥ wrel, v, ¥ g ITw
qeavys ¥ fxar & + fRQE w0 WY
w0 fgear 31| wTw 9F I B fw
€3 ¥ raf TRy oad g | wafga ¥
®HY Wy s AT IAW Wi
AT 1 AR w44 & I EAT ARA
* @Y 3R fovw Hygy & s qis-
Fe qradr § aF gF WY qy T g wfgd
fr gait g w w7 ww w0 fgewr
W{AFE TI8T ¥ wawa sAT AT, AGH
ax farre ¥ fag e 5w a0y
wrdd ? AfEq g% af wAA A gur
WX a9r A7 F g @fAr 200
FAE EIT I I AL & AT A2
g oF ofar # @mr 1 &t w0 9T
RETFT Zwsy F AT @Y § A 7
Oy foy § Saf greT Fare &
&Y o wer ww < W gr ?

FEYT AGAAMSTRY | W AT
I Mat ¥ w31 fr I7H W wew
g K aft ourr qarwT &0 s
& T g&w 57 gl F fay o
ag A0 ar 4ff 1 50 9cFe ¥ vwAT
gt X Frewer TrgAwy gyt At &
fud wre e w7GT Jfwa_ W@ I
wfearfayt o qwqr wa § agt 9 STk
fywra & fay ¥l sark aee & @
g q= s ¢ | wrx W ¥
wowire o ¢ ad v & w3 %S
21090 1LS—10. ;

qfcarar # r ard gier § R Pey s afegrer
argfea aff § agt 72 OE * fawre
aft gor 8, wgt do wYo vAmn Y.
o & agt o W @ 7 Sy #
o Wro wrw war gut §, v oy
qu ¥t § e arelr G fetidt 3wt
qg Wy WA § agt 9T qrowr dur ww
& T g orete fex W WY o
feafa &1 oY W@ aw & o fiedr &,
aqF 9T gregaw o Wy § agh av
wqr g ?

gafy ara 72 § fe € wreew H WY
Prere wrd fiear war § 30 ® fod ofee-
Fzg a4 ¥ ars fear § fe o 3nw
#8 ¥feeivag s & IR foar
-

The recent report of the Estimates
Committee 1974-75 says:

“The Committee feed that despite
the generel concern by the Plann-
ing Commussion in the successive
Five Year Plans for removing the
regional imbalance aid for 1the
development of backwarg areas,
the progress made in this behalf
has been far from adeguate.”

sfizrizn oA & 1974 ¥ waAy
rigas o & Foad oogiy waamar §
fir fae® welf & A o BR qAT T§
¥ 37 cxea o oy WY AETET -
#ow aff gwr &1 T W
ag qarn & fo ¥ wfywrd sy
ard ¥ qY fewy * wrwr & oy At
wX ¥ | OF oy oy o ¥ Pyl
I5 orq # wrf w3 Af o qv 0
vt & aurg 9 o fo wifkard g
¥ 37 Al WY erw o & fow o
arfed fad Fma & AT EY 1 ©F
warar g dyge § 3o Q¥ 9T €77
wrig fomd wrfrarfat 1 ore gt a¥ o
ury o o ¥ g oI eY gz ot
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aF &1 ms W omioy  added

wgz & @€ U FE0 wEar fa san

w19 agl @ ;7 F wia ¥ gar d afoq
WIT STHI T TG qT | (AINA)

CEE & Qrg gAY FH 4 FEGT 91

3

e zifearfadt £ ot s TEq9
TE A a8 gI@T 3Fw 1 faar & A
ZAT WA AN F S THAT . SHA
gar oY § 9 SwaT T & 91Fd @
ag TR AT T gur | N arg 58
a1 f5 dgm aaget 71 affa e o
fear s =g ot qU adi gwr | grgaa
gfears & fa3 swww F197 a5 §59
g WIE Qna a9 g wHGE Sawl
FET TTH ST KA I AW T Gg=var
wifed a8 7l 9g% W § | 64 wd
sia feeq @77 & & 414 awry
=ifgd WX 37 9¥ Fedql § HAA
saT afgd qifs gfearfagi®r @i
9g= aF | -

Gl &F BILEE FT (& g, T4 65
T 7gr g fao wRwe w5 aga suraEr
SHATET I5T & | 37 BT~ FIKE AN A,
3&ATY 7 Sl 1 faegm @eq &< faar
g1 srfearfasdy & fegwe s s @,
7 /AT qred &1 A g1 gE Hik 7
g g fwslt | wEE feF Sy
gFaqHe graT 9rfed, 8 & g% | 3%
faa 1 ofr arg agar © § —

“According to the new approach,
specific programmes are to be pre-
pared for each project area keep-
ing in view its special problems.”

T Tw Jra wraw 48 Far g 5 SRt
WTa FIATES FT LA F @ FL FiTA
T AT

“The Sub-Plan
‘highest priority to

also. accords
eliminatiogp of
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_ trative structure

" structure is better there we
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exploitation, bonded

labour, "in--
debtedness,- ete.” '

T A1 w9T EadvE qME AEARR U
Daea & w3y 3 1 § w1 § a3y ;90
agar § 5 sga faa@t ggard. g
IR < FA &-far 7T F aEn ¥
e FE-FIET 0 WT gy §
qeT HITT AT, TATLHT 53 ATL A
wam arad § Ia% IhF T Y
frepstFrgEa LN

SHRI GIRIDHAR GOMANGO:
(Koraput): ~ Mr. Chairman, 'sir, T
rise to support the .Fifth. Schedule-
to the Constitution (Amendment)
Bill, 1976. The objects and reasons
have been given in the Bill. ' The:
hon. Minister also has made his

view point while introducing this-
Bill. '

Sir, thig Bill is very simple. When
we proposed the sub-plan area con-
sisting of 50 per cent tribal popula-
tion, it became. necessary for the
Government to include these areas in
the Fifth Schedule so that there will
be no discremination ~between the-
Fifth Schedule area and the sub-plan
area.

Sir, the most important point that
has been made in this Bill is regard-
ing raising the standard of adminis-
tration in the tribal areas and- this.
responsibility ‘has been entrusted- to
the Centre and the States. = Under
Article 275(1) the Centre and the
States have been given responsibi-
lity to allocate money for the develop-
ment and administration of scheduléd-
areas. There are a number of pro-
visions in the Constitution for the:
tribals. The law which is given in the
Fifth Schedule will be covered under-
the sub-plap areas also. So far we:
have achieved very little in some areas
and something more in other areas.
The reason being the level of adminis-
that an area is-
possessing. Where the administrative-
have-
achieved comething and where the
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administrative structure is not good
there we have achisved nothing.

Sir, I would like to make.a query
from the hon. Minister. The new Plan
which is @ sub-plan in the Plan—
accerding to the -palicy dectsion-—the
States should earmark the money for
the tribal areas from the State sector.
I want to know the names of the
Statex who have ear-marked tentative
ullocation in their State plang for the
tribal areas. I would also like to know
the namee of the Ministries at the
Centres who have earmarked money
for the sub-plan areas, The financial
institutions should be integrateq in
the sub-plan areas. For the achieve-
ment of the goal which is proposed
under the sub-plan, integration of
different developmiental departments

necessary both at the Centre and
States.

At present, power has been given
to the Centre under art. 289(2). But
under this, only direction can be given,
not directive. That is why after com-
pletion of two years of the Plan Lhe
Centre is asking the States for the
preparation of ITDP project. They
are not listening to the Centre. [ am
not accusing the States. Power has
been delineated in the Constitution.
According to art. 275(1), it is the
responsibility of the Centre and the
= States, specially the States, where the
egecution of the projects iz going on.
There 18 a TD project gpensored by the
Ministry of Agriculture. The adminis-
trative setup is different. The money
is sent from the Centre direct 1o the
sproject area. But here in the sub-
plan area, what will happen? The
States will not have the money. The
Centre will definitely give the meoney.
We have nearly Rs, 200 crores and
Rs. 65 crores will be spent up to the
end of the financial year, and the
rest of the money will be spent when
the plan will be submitteg to the
Ministry of Home Affairs..

' I make an earnest reguest to the
! Minister. If the States do not agree
with the principly and policies

underlying the decision, if they do net
give the money, if they will give the
money which they are propasing te
be spent to the Centre, the Cenire
can combine the special assistnce
money and State money here and send
it direct to the project authorities.

There is another point. Here the
budget session meets in the month of
March. The working season in the
tribul area iy generally upto Jume,
I am not arguing that the time of the
budget session should be shifted to
the end of the rainy season. I am
only saying that the money which 1
released to the tribal area should be
up to the end of June, not up to the
end of March,

In the administration, there is the
ladder system. I want, and the tribal
areas require, a single-line adminis-
trative set-up by the Centre, The
Planning Commission had a Study
Group 1o study the administrative
setup in tribal areas Thev have
adopted w certain pattern for this.
Has this been sent to fhe different
States asking them to adopt this admi-
nistrative setup? It has not been done.
I am not accusing the Minister,
Though 1 belong to Orissa, I am not
referring to the problem of that State
only, because thig is a tribal sub-
plan for the whole country. We
represent the whole of the tribal
people in the country. We want to
make use of the opportunity provided
by the Constitution for our develop-
ment. If we connot at least achieve
in the tribal areas the tempo of
development going on in the country
as a whole, we cannot achieve our
objective after this period is over.

We are very much obliged to ‘he
Prime Minister for the keen interest
she has taken in finalising this scheme.
The Home Minister and the Home
Ministry have also taken the dacision
to prepare a plan and send it from
the Cenire to the ¢oncerned authori-
ties and States.

The purpose of this legialation is
not allocation only. I would request
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tbe hon. Minister to m
Chiet Ministers/State

the question of raising the standard
of administration. The problem of
money will not be there because that
is ensured by art. 275. But the money
given should be properly spent. There
lies the importance of the quality of
the administrative setup. With the
hope that the proper administrative
setup will be ensured, I conclude,

waaTe v oy Wit (mdege) :
ag o fae svar aar § gaer ¥ ey
w3ar § | F 98 card ¥ wrar g Py
BT FAGL 1 CATHT $F7 WAL Y, AqY
weq fazrz ¥ § oY gt FfeEy
wrfearfodt €1 §, Feaswgr@r T &

fafrezT args & mv arr w8t § fn
ot &:fas Id N qar & FrA199 [z
& ag O AN SFATHE qUA F qrgw
Azeqs § 1 A AT FAT 07 § saF
YAl oY e wfawc ad fer wr &
we qigdr  wifar gdr o 7 g3
Afay wgife ag Ta@= &1 % W 30
FALT T & HT AT AT BT E | vH
Qo qYo ¥ sard aFiw & Frvz aw &1
G0 =gt & A% | I767 fuwfzai e
wre faqr wier &) Txagic Ay w7
wsEqEdafi I FqAIRIF AT T
HFRT TR THCHIHE 54 AT 17 1 94
3 ereAtIag g S g
wifgd | T AT F 97 6 7 wgr T4r
§ s ggdarea WragInT ¥ faT
oY ufar war arfasg fed aY § olw{
aggT § sxeww ofwr FOvaE
[WradwT w7 ary § 1 dwars
6 (#t) ¥ faarmai §:
‘“alter, but only by way of rectifi-
cation of boundaries, any scheduled
, Area;”
A w qrer faady g g1 v aw &
wrd § & wildfissar g fw a8 A

Cid widi Wk (AT AT 2L @
§ oz w1 WATa¥wa aiw wFE d, N
w3ty et §, 396 fea wrETT 9T
Uwefmkaa wad ar q § ? ot fafwe
qrdra ¥k fear & qwx war nar o fw
w1971 Fr FXa L xfr 2000 T WMo
% WA | wrard xy Frady, fee
3T drgAma ¥ STATC T oA AAAT ¢
Tt s28 ¥ S42 DT aH § %
Fgasy wrez LIRS B AT wa wrwd
& | O g qrady w A & ¥fwx IvEr
20 v 8 W ¥ 1 X9 NT A g7 R
aaqr wifgy

MITIAT Y1 H U 6 ¥ AT
a1y §, 98 3% & | ¥few o R &
fs @19 OF @1 378 wANT F 7T, Ty
TRo W7o Hlo FAINAL X Ar 1 &2
U3 wdine g Iw ¥ afrash
gATHI ¥ a1t ¥ o¥ 1wz  qrfw fadt
s formga a3 arsr @ @0

dve (m\ =+ F

“The Governor of each State
having Scheduled areas therein shall
annually, or whenever go required
by the President make a report to
the President regarding the admini-
stration of the Scheduled Areas in
the State. .."

qg N w e farar wwcwdr g id o
wifeiiz 9t %4f & 1| ¥Fo qxfafaedea
#1 fieavz' a foin e ¥ Fac gt § w¢
29 &1 Wi § 1§ 1 QwArEw L WY
¥ forad - raes 81 & 17 g wir g §,
39 w4 T v §, T TEAWT Wir
o Fil § 1 XA W Al W aeE Srony
sare T gl drcga T ¥ aehwer
iear qrfgd )

g AR § 4 s ¥ Rewy
(1) W (2), et (), (#),
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() o dwww (3), (¢), (5) %
It means, the arek has been neglect-

ed by the Administration, especially
in Bihar.

wix o 4. 86zd § 1 o wrfeare o
wfm g wifrarht =g X gwar
¥fer Y § A1 aifzardr o &,
o< o5 a0 s adE 7
g At s ww A oo ane
ity @ Farg 1 AT @ =Wy
AT A 57T FY F% 5T ATfgy

g4 @S 2 grq ¥ geRT owgA
Lo i g

+ SHRI CHAPALENDU BHATTA-
CHARYYIA Giridih): Sir, I welcome
the Bill for the simple reason that it
rationalhises the arrangement and the
sub-plan area now becomeg coter-
minous with the scheduled area. This
is really clearing the deck for action,
8o that no procedural difficulties
should arise

Rs. 200 crores allotment is all right,
but these 26 yearsg which have gone
by have been years eaten by locusts.
The adivasis, through a series of chain
reations, living in forests, with forest
laws preventing them from cutting
down trees, have been driven to
usury, mahajang and land Alienation
and later on, as it happened in my
area in Pirtand, Tunde, Gonde and
Dumri, it led to confrontation. This
process which took place in our area
in 1973-74 is the underlying process.
We have to reverse the trend. The
Planning Commission’s macro and
anchal or block-wise approach will
not serve the purpose. Shri Om Mehta
said in his opening speech that while
the previous arrangment covereg only
44 per cent of the population, now it
will be 66 pcr cent. Kindly make
the gram panchayat the base of your
rt, not anchel. If you cannot do
the least you can do is to make
capita allotment to the anchals
ich have 20 per cent adivasi popula-

$3¢3

tion to be spent on the advasi areas or
adivasi villages, so that the leeway can
be made up very soon.

The adivasis live on a particular
belt stretching from Bakura to
Bombay, full of forests and full of
muncrals. The farest lawg prevent
them from cutiing down the trees and
the metalliferous mines regulations
prevent them from even doing the
prospecting. I kuow many of them are
home-grown geologists., They can
find ground water ang minerals by
their own tethnigues. We have not
been able to take advantage of their
knowledge and their instinct. There-
fore, if we have to make a real attack
for reversing the_ process of regionol
variation of growth through macro
planning, we have to make it a broad
front. It will also require follow-up
action in amending the Mineral Con-
cession Rules eand Metalliferous Mines
Regulations. I know mineral-bearing
areas have been ploughed up by the
adivasis. They say, “We cannot work
it. So, we are growing one crop.”
Because it has been macro planning,
the entire approach has passed these
areas by and things have gone from
bad to worse year by year. We have
made a break 1n the Chotanagpur
Development Autonomous Authority.
The Vice-Chairman 1s sitting there.
He is dissatisflegq and I am also not
satisfled with the pace of growth, We
have to develop an effetive, alert,
organisational apparatus to give
effect to the policies decided by the
Government of India, so eloquently
outlineg in the new economic pro-
gramme.

Sir, I thank the Home Ministry for
bringing out this sut-plan as a com-
ponent of the larger Five year Plan,
It should have been there from the
First Plap itself. Then these wvaria-
tions would not have taken place.

In spite of the Chothnagpur Tenancy
Act being there, the Home Minister
has to enquire as to how is it, when
the HEC eame up, when the DVC
built their demands, the Adivasis lost
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their land. They dig not get any jobs;
the jobg went to the smart, not to

-.the needy, not to the people who really
.. deseryed them.

‘i There® are many development
‘devices, there are many apparatus of
+development like irrigation, crop
¢ ‘pattern, electricity, small dams ete.
1 need not elaborate them. I only urge
- that Rs. 200 crores is insufficient to
make up for the lag, which has grown
over the last 25 years. There must
© be effective integration in the allot-
"ment; the anchal-wise allocation
should be either reduced to gram
panchayat-wise allocation or those
anchalg which have less than 50 per
cent population of adibasis should be
allocated per capita so that the
adivasi villages in those anchals
should also come to join the mains-
tream.

After all, it is o process of national
integration, and India can never reach
its destiny unless we take these
millions of adivasis along with us
intg the broag ang expansive future

‘which is opening before us. I suppcrt
the Bill '

it =ft ;1 ga (afwar) : gamfy
qarze, § Sy fAged *1 =
HIAT § | AT I ¥ Foar § & ¥
quaey § qisdTa qet off 7§ arv g
fra st g3 E 1 72 fadws g 98 s
aar g fis Ffma' dzga § ag afe agar
171 57 foaied o F g2 frdza o
fF gATTr 3T 93T XA T ATV TIT
faear & wefgarag ) 70% 39 & wx
T § | AR T ;ﬂ'a AT THEH THA
feareraq argra qfar § ek 3 “f Paed
qre W*T:ﬂ‘il'ﬁ'ﬂé | ST TS mﬁ‘fﬁ'
F qza § T qIA0 F AT g4 7 E
Escl gqﬁ gt Wiy, @R, E@T,
wrar, Tead, 95% wifs 759 § | I978
FART aar?rzr_r:r:‘f ag wen § & 7 srrfeat
ore sa-arfa A &Y srrfaai § | g7 sifat
F am gark 7Rt dfagl Awge A
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&g ST gy F sadd w30 g |l

g 1 A ST ST 9 T AT

fawrag Y fr feaat w7 & @

g
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Fgar Az F €7 ¥ 7R e § A
Gﬁ'ﬂ‘ graa ot A gardr Fgdr g
YT G1< & qq7 F A g7 @a ]
fir sad g Y Fowrar ad 21
za feafs #1 3@k gu & 4= wgeq &
fadae e 5 goR ST TRW H T
srfaat foa ofcars § oré sar € s7
aufars &1t gad arfaa fEar 517 |

ot Ane =g (WeaT) @ AW
agley, A4 T F1geerar adl 4|
<) afaag 7ot A& & | ax G« A
&1 gan F qrg qraT H1 907 g5 | §
q+d st F1 78 faz a7 & fag gorae

T & T § 0 F03 A @A T

7g aig o< § 5 55 794 nqgN
st gl wgi wifeatar i grEe #§
qraTEl § 98 g g sa% fag gar faa
QATAT AEEE 47 AF6T g3 TG TR
¥ AT AT R 26 SMIA 1950
RqIe § ITH T g § ag §F Wl
qEET F TR T@AC AEITE | T W
014 &, TEl a1 Al T 48T E § 4]
grastt § fagwr av s afwa 9udr
FO 74 Wl (AT |

¥ s & 17 W@ afwg § foad
1 @Y afew Tggee cfag §
#Y ST 2 fues ae v #§ fwm
39 W3 s q'f"wr ¥ 65 mree frasd
g, a% Stew wew 927 H 3005 G
faoreiw &, fod 99 afqwm wrfearh
WY &1 99 65 Wa F AW A H 90

I SAASy faaT =J1fgd 98 wiwe
fevdde & i &1 & fewar &

id qF wT FEN B IEAGT IR

af fuer &1 gaar Y A qF AW A
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warat fx thry ff & am q¢ 800 WY
we Py Fooft srordy 3 wwrr ager sy
war 1 & Frwra¥ Feen @, oY K g
IqT o X, Bfew & P el &Y
FATH A QAT wrgAT Y | WX A% WQ
Hroftonrio A7 wT T1HY mft ww¥d,
wx a5 wy1ew gficar oy & w€ ®raar
g o) & Reper qficar ¥ wa A
IINAT TRTCHARNT W § 1 R
faodw ¥ ol wo g€ B, o0 ot
Freeet W § % wedi wroe A,
Torger wrr Wl 150 wd frew 8,
I AW & 60 N wrEE wH L A
I AT F AT A9 &) 60 AR
wd ot oF & T ¥ qr § NfF oy
WAT F7 GFE GFT | BT ATAT A
a3 6 H@ ®T HFl gar & g—ag
FrE SYA-WEY g T4 8 | 195 qHEr
Yy foqar awx frar §—HF FomeT
Y ofr @arar, w4 o qfex € o @
*Y AR I AfFeq A I 56 7MW
=7 7t Fperer | wgr o7 w18 doed
HE T A A | WO g A X
az § 5 9 gaEw wEATRA (Y ¥HEY
AT & W oY AT 3, ST SAraRdy
g fr g ofrar & & ga-tfoeed
ag Tl 7 &7, afew w7 AT WA
AT wivr ot AE e 7 fae
2r9d AT F @ X KFE AHIT /1T
gfq  FR—dTei-—AgTA T
fair | gz @ &3 wgqes oiwar *Y @
wgr ¢, ufFr g off 73 ofrary
75T 9T ®Ye €1

39 o qif-dvrw afgg & Hi7
S~ <t afve 71 Fegee wfvar gamr
w7 | ¥ 4§ qqrer 351 97 For g WD
qot g @ 7 g% g WY %1 ¥
wrax fiur &, 7g wifwa § 1 50 o2&
wifganlt argias & g & | ofe
i WY gS s R4 T fed-

arghrew walt § e gr‘tr ¥
mﬂfft.tmmi’rm
wrdt &, apefrey e efigee 1 arbere
wrff §—3uit fead qche wrfeardy
¢, Ty 8% 2mr @) Dfafnder vy
T AT A W qwg & 45 Fudi oY
fadror W=t fool AL o R TaA
& Fur § e gury @2 % 50 o=
¥ UreTR 9T N ga<carT AR A §
3 wg € o ok wwrw wfy g b
FHAY A8 W ¥ * wrwer ¥ gy
% 20 %rer & cwwrga Ot wREY ®1 e
g% wt Y Jwr f wyael ¥
wi€ fas qre gur WT aft wg wife-
wifidT A grETT wgwrar § A IEer
qraeA s wAd Tongrw ¥ Fofre
w0 qedt §, dfeww welt Togere ¥ W6
gu™ faar @Y, m gw ¥ fadt faer wY
Fodfrer w33 %Y wirforwr ®Y &Y, 3767 RaTer
Fom g o wg foftw g T —
qar Wt T gur)

WATH ] 25 A ¥ X W
g fr graas geargar & w34 ot quadr
%r ¢ #T A iy ¥ degew ofamw
FTA & F ot o 5 &) wiifs
wz ¥ fufqee § @1 &8 §—& Y
FHFET F F T W TR w45y B2
RO w7 F1d7 rva & arfeardy v
w7 Fx Ay FA o foreraa w7
& 7 | war w1t migmfegt w
A AT A1 AEAT TTA—AT TR
3w A TNT gar €Y A5 f—ww
g w7 frar may ¥ At etrfaed
fegw 7 aq 7t ¥ 27 < fafigm
A AT HRTT IR E, R AR ¥ Fs
AT g ITEAT ¥ TR WY w76 A VA
) T FC IO T §O Y STAW )
fsferr ldt & off W £
wwfwt § sgor f—w tRT Mt W
@ gt wrden ot g & o W
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g g war go , ag fet 25 wrat
# greaw tadaT & ofY g, o) ooy
Q% @I% & WA G §—Ig @ N
wrar g

£ wra ¥ aft wgAr wrgar g—
wa qH WY WY s ¥ Hegew ofwry A
gotfuwn oy v, R wfy i,
W @l WRAT | g AR WY
yratyms € srr fe qredy @ ¥ Y
v feqr war §, S& WAEIT AT
feig IR s A wifgg i w &
Fae WX FyTeT wge W e ol —
it 93X B Y ¥ o =W,
WU} @Y WE; WY SR wAT
wifigg 1 fefegwe Sy wifese & ot
whew weer el &, § 7w §
T SIge AR, YEET WIH TR
won gor ¢ & aga ¥ A § wo
? ot g WX @ Sfedferw @
gawy fameT £

SHRI B V NAIK (Kanara) Mr
Chairman Sir. I welcome this Bill
and, with due deference to our hon
Minister of Parliementary  Affairs,
1 am not mrving my amendment So,
what I *vou:l have spoken in regard
to mv omendment, I am speaking

The schedued areas are the limit-
ed amennm-~-is under consideration I
hope, the hos  Minister of Home
Affairs will be receptive to the sug-
gestions from the Governors which
are gding to come even though he 1s
not very iecepuve to our suggstions
because he 1s busy in lis conversation
and we cannot object to that

Article 3421ays down that scheduled
tribes have to be notifled by the
President In this bebslf, I must ad-
Jmit that the Area Part A
States Qrder is an ‘order of the year,

° 1880, when the Sthtes of Maharashtra,

Karnatekn and Guparst #ere dalled

been such huge geps in %o the
ldcation of scheduled tribes. I do not
know when these gaps are- to
b¢ made up . First of all, I would
say, as this is s very important sub-
ject and the scheduled iribes, for
‘the first time have becoms aware
that our Pume Mimster is bascally
interested in thewr welfare, that by
doing justice to the scheduled tribes
as a wholo, some mssing links may
not feel that greater amount of injus-
tice has been done to them

Even though the ahen rulers of
this country mude a very good con=
tribubon to the admimstration, 1n
the Survev of India which was car=-
ried out ‘vith racticulous care, I think,
we are gomng Lv the rule of the
thumb when .t comes to the identifi-
cation dnd location of these tribes A
thorough, saientific and masterful
survey of tha anthropological tribes
in this courtry has never been done
1 would request the Government of
India to kindly appoint a high-power-
ed body celled us the Anthropologic~
al Survey of India Then, I will find
i my own district nearly 1 lakh of
pecp'e Who are tribals If I may say
s0 their costume: are different So,
if only the Home Ministry were to
appoint such & survey of man to
man, then only you will be able to
identify what are the scheduled
tribe areas

We dare today 1dentifying the sche-
duled tribe areas Some of us, defi-
nitely, know that while some part of
the country have been over-served
by the tribal oiders and the benefits
that go to them, we know, nght
under ou1l rose, that there are tribes
iving m our areas whe are not being
treated as scheduled casteg or sche-
duled tribes who, till recently, were
not being treated as backward cldsses.
A -population of one lakiy does not
even have threp graduates; Who is

" backward® Shall T say that our ex-

Chairméh of the CoSiitiee b ‘Behe-
duled: Gastes;wnG ~Sehpduind -Hribes,
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Mr. Basuratari, is backward? Shall
I say that our' Hon. Deputy-Speaker
of this ‘House, a very talented and
able Deputy- , Mr. Bwell, is
backward? While these people have
produced one lakh of population,
they do not have even three gradu-
ates. Under these circumstances, un-
less ani until the Government of
India does a thorough survey of these
things, all these marginal improve-
ments and amendmentg will serve the
purpose of crly those who are al-
ready getting the benefits ang will
not serve the purposs of those who
directly need the benefits of the Sche-
duled Areas. I hope, Government
will apply its mind to this aspect.

SHRI OM MEHTA: I am thanfu] to
all the hon. Members of this House
who nave suprerted this Bill,

In the pc.icy, there have been some
drawbacks. I agree. If those draw-
backs had not been there, then there
would not have been any nced to
change tne policy for tribal develop-
ment.

It is for the first time that this con-
cept of iniegrated tribal development
block has been introduced in the
Fifth Five-Year Plan. It 1s known to
the House and tc everybody that the
tribal people whc live in the most
undeveloped and backward pockets
of our courtry have been exploited
for centuries; they have been ex-
ploited by the money-lenders; they
were exploited by the foreigners who
‘came to this countly; so, they re-
muained backward. We brought the

‘'doncept’ of tribal development blovks.
‘More than 500 tribal development
‘blocks were there. Central assist-
snck was given to the States, so that
“\they couid develop, bup unfortunately
"'the eéxpiditation has remained there;
1ho States Thstead of mmdmg some

hbrﬂ“fﬁi»i! ‘o State ' l’!ins.

:pent_ uh‘l'y tHat' mddey which’ was
given by the Cenird. 'So le!ih] thei.r

. plight, saeiug ikt ‘dfter 20 years °f
' tfillepeddech; ﬂ’, tict corte u

o e e, Yir B Wiiher

3“.

was kind enough to pay a special
attention *n the development of tri-
bals, and it is for the first time that
this concept has been introduced.
This concept has been that we must
protect them from exploitation and
we must raise their standarg of
living and their educational level.

When the subject came to the Home
Ministry—it was, earlier, being dealt
with by tne Muustry of Social Wel-
fare—we immediately called a Con-
ference cf the State Ministers and
Chief Mini:ters responsible for tri-
bal devclepment, and there certain
hara aecvisions were taken. The first
decision we took was to change the
excise po.icv; we said that vending
of liguor thruugh contractor should
not be there in the tribal aress. I
pleag guilty that, in spite of our
calling the Conference and advising
the Chief M:nisters, all the Chief
Ministers have not done it; but in the
majority o! the States it is being
done: in semc States in tribal areas-
the new excise policy 1s 1n operation
and vending of liquor through con-
tractor has becn stopped.

Then there wa: the question of
review of !and laws and restoration
of alienated lunds which were taken
away from the tribals by hook or by
crook by the money-lenders and
other exploiters. We brought some
laws tha*t these lands shoulg be res-
tored to the tribals.

In many States—Mr. Uikey acknow-

ledged it also—when the 20-péint
programme vwas Jaunched after the
emergency, # was for the first t{me
that action iy being taken on that and
most of the States have passed laws
under which alienated landg which
are there are being restored to the-
trfhah. .

Then comes the forest policy. Sir,
1 also comc from, e, forest ares and’
I know hosw in many forest produces
thingg are. g.. It_is the $ribal
who w‘h ,et it and then



bals or the State Government itself
should directly purchase these minor
forest produces from the tribals so
that all the benefits can go to the
tribals rather than going to the mid-
dlemen.

Then in the fleld of marketing
policy, there also we are taking steps
so that exploitation of the tribals by
these money-lenders can be stopped.
Nowadays what happens particularly
in Madhya Pradesh, and Orissa and
Bihar i3 that if a money-lender gives
a few rupees to a tribal he makes
him bonded labour for life The tribal
people are simple people and they do
not know the calculation and other
things. A few hundred rupees are
given to them and for their whole
life they have to serve that man

‘ because he will say that it is the
interest that has been paig and the
original :till remains. So he becomes
a bonded labourer to the money-
lender. To end that exploitation also
laws have been passed and you know
liquidation of indebtedness is one
item of the 20-point programme An
alternative system of credit is also
being provided and particularly in
the tribal areas we are seeing to it
that when they need comsumption
loans there alsp some arrangement
should he made s0 that they have not
to go o those very money-lenders

who will now exploit them with
redoubled vigour.

About administration also. ..

SHR! R. S. PANDEY (Rajnand-
«geof): You should also colleef the

SHRI OM MEHTA: I have lstened
to Mr. Ram Sshal Psndey who spoke
in a very very able manner and ex-
pounded the couse of the tribals of
his area. I will reply to the points
raised by him when I come to that.

I know Mr, Ram Sahai Pandey has
worked hard for the tribal uplift
because there iz a heavy concentra-
tion of tribals in his constituency He
hag always been coming to me for one
thing or the other and I always tried
to help.

I will tell] him that we are provid
ing for forest administration also. A
single line of administration has been
provided with effective delegation.
Previously, postings in tribal areas
were considered as punishment post-
ings. Whenever any officer was
found unfit in urban areas, he used
to be posted in the tribal areas, We
have asked the State Governments
that this should be totally discarded
and only able and honest officers
should be posted there. We have also
told thermn that unless you make 1t
more attractive, efficient officers may ,
not be fortncoming to go and serve
in the t1ibal aress. But we have ap-
pointed some efficient officers and
given them incert.aes in the form of
money and facihities -0 that those
who are josted in the tribal areas—
they must alsr. b given more allow-
ances—cun live in that area. Most of
the States have sgreed to that {(In-
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only because they may not think that
thetr posting therg is a sort of punish-
ment. Like this, a lot of things Have
been done,

The other point that has been raised
is that only Rs, 200 crores have been
allocateq in the Fifth Five Year Plan.
That is not much. We should give
more money for the purpose. I must
say that money is no constraint and
T can assure the hon. Member that if
the Administration wants to spend
money, there will be no constraint on
our side. It is not that Rs. 200 crores
only have bheen provided for. Under
the new policy, in the Fifth Five Year
Plan, we are planning to spend
‘Rs. 1400 crores in the tribal areas
148 integrated Tribal Development
Blocks are there. I shall give the list
of the States np how many integrated
Tribal Development Projects have
been submitted by the States. Rs, 1400
crores will be spent in the areas. For
this purpose, the allocations have
been divided into four parts—share
from the State Plan, benefit from the
Centrally sponsoreq Schemes, Special

Central Assistance and Institutional
Finances.

Out of Rs, 1400 crores. Rs, 952 crores
will low from State Plansg, Rs. 200
crores will be from the Central Special
Assistance and the balance will flow
Trom other saurces Oy the Central
Assistance, in 1874-75, Rs. 5 crores
were releaced; i~ 1975-76 we increas-
ed it to four times, that is Rs. 20
croreg were released and in 1976-77
Rs. 40 crores have been released It
comes to Rs. 65 crores. Two years
after the Plen remains we expeci to
release Rs. 135 crores of the balance
from the Central subsidy.

BHRI D. BASUMATARI: May I
know the amount spent on the Ad-
ministration from out of Rs, 1400
<rores?

SHRI OM MEHTA: I do not re-
member specifically,. When ] was
replying to a question in this House,

some time back, I said that in no case
the admipistrative expenditurg from
the State Exchequer had to be more
than 20 per cent and from the Central
Exchequer, more than 2 per cent of
the whole amount which hag been al.
located, I gave the figures. 1 do not re-
member the exact figures. But, from my
memory, what ever I can remember,
I can say that in no case it has to be
more than 2 per cent from the Cen-
tral sector. It is not that most of the
money is being spent on the adminis-
tration. But, considerably more
amount is spent on the development
of more areas. Ii has been said-that
the State's allocation shoulg be fbld
and how much we are allocating them
1 have got a long list of States—Mr.
Daga, Mr Jagannath Rao and others
who are not herg now wanted the
figures.

MR. CIIAIRMAN. You better lay it
on the Table of the House,

SHRI OM MEHTA: 1 shall place it
on the Table. Some Members also
wanted to know the number of tribal
development blocks. Ag far as Andhra
Pradesh Is concerned, the number of
integrated tribal projects that have
been provided for iz seven but they
have prepared three and all the three
projects have been approved: from
Assam, nct a single project had come
out of seven provided for approval.
for Bihar 13 huve been provided out
ot which they have sent nine It is
very good that they have prepared
projects for rnine out of 13.

In Gusarat out of & which are to
be allocated 7 have been prepared.
In Keralnoutof 2 1IDTPg 2 have been
prepared. In Karnataka one has been
allocated but rione hes been prepared.
In Madhya Pradesh 32 were allocat-
ed and only 7 have been prepared.
Unfortunately, not a single one has
been approved becguse some com-
ments werg asked. As regards Mand-
pur out of five only two have been
submitted. In Maharashtra 15 have
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been allocated but no IDTP has come
from that State. In Qrissa out
of 19, 4 have been,prepared and ap-
proved also. In Rajasthan they were
allocated four. They have preparad
and got approved all the four, In
Uttar Pradesh one was allocated and
they have prepared one. Ag regards
Wast Bengal 34 have been allocated
but only 3 have been received.

17.00 hrs.

Sir, cut of 146 integrated tribal
development projects only 41 have
been received. We are taking up with
the States that only two vears of the
Fifth Five Year Plan remain and if
they do not accelerate the completion
of these tribel development p.ans
they would not be able to spend the
money. The mein, thing that we have
done is that we have made the alloca-
tion for these projects as non-diver-
sionable.  Previously most of this
money used to be diverted but now
the money which will be allocated for
the integrateg tribal development
projects cannot be diverted. Special
instructions in this respect have been
given to the Accountants General in
the States. Now, if they do not spend
the money they will lose that amount.
So, it is urgent for the States that
they should gear up the machinery
for spending the money which has
been allocated to them for this pur-
pose.

Now, I come ty specific points rais-
ed by the hon. Members. About Tri-
pura, Mr. Deb said that the tribal
areas in Tripura can be scheduled by
a Presidential Order. This Bill is for
States where scheduled areas are
already there but these are to be ex-
tended or extension cannot be done
by Presidential Order. As has been
made clear by me in my opening
speech, prwviously President could
only alter the boundaries. If he
wanted to bring some new areas as
scheduled areas he could not do it.
Now, wit! this Bill he can bring some
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new areass. In the States where no
area has been declareq a scheduled
area he can declare it and there is no
restriction on it. In States like Tri-
pura, U.P,, Karnataka the tribal areas
can be brought under Fifth Schedule
by g Presidential Order. The sche-
duling in the States of Tripura,
Kerala, Karnataka, Tamil Nadu and
West Bengal through a Presidential
Order is separately under examina-
tion. As no area has been brought as
a scheduleg area in these States, so
it iz under the consideration of the
Government tg bring areas in the
Fifth Schedule.

SHRJI B, V. NAIK: Until and unless
there are tribes you cannot declare
it ag 2 scheduled area and you cannot
have tribes until and unless there
are notifications about it. So, it is a
vicious circle.

SHRI CM LMEHTA: If there is tri-
bal population, as in the casa of
Karnataka we have declared one
block az 1DTP and there are some
areas where there is concentration
of trikal population. That area can
be made as a scheduleq area.

So far ss Manipur is concerned, it
is goverend by a separate provision of
the Constitution.
=

Shri Madhukar raised the question
of scheduling of Tharus in Bihar,
scheduling the areas where fthe
Tharus live. Tharus are not includ-
ed in the list of Scheduled Tribes in:
Bihar. Their inclusion in the Sche-
dule can be considered at the appro-
priate stage. Scheduling of an area
can he taken up only after the com--
munity has been scheduled.

=t wwer sy sgs - & "ra
g WA S OF A =7 vArs - are
170000 g 39T THEATHT FT #IT
£ TEI F4T 1 H2 HH T | HW
7w fam & 019 gY 9 ¥ are Fw 9v
gawr fam o1 wr § oud W o
THEAT FT Hlg go &I 2
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BERI OM MEHTA: ¥ a eotmmumity
is med included in a Scheduled Tribe
or in a Scheduled Area it does not
mean that they are neg'ected. Under
the Backward Cissses scheme, what-
wver money s there, generally we
spend 1t for the problems of other
<ommunities &lso which are not at
present ncluded

SHRI K. M. ‘MADHUKAR': There
48 no backward scheduled tribe... .

MR. CHAIRMAN: You may take #
up with the hon. Minister later.

SHRI OM MEHTA' Our experience
-of the past two years is that resources
are not a constraint In fact, many
‘States have not been able even to
spend the budgeted amount. Last year
the States spent Rs, 102 crores plus
Rs. 20 crores from Central Assist-
ance., This vear, 1976-77, the figure 18
Rs. 200 crores including Central as-
sistance Raising allocations alone,
therefore, will not help W have to
strengthen the administrative set up
and the nstitutions to absorb more
funds first.

Shri Basumatari and Shri Madhu-
kar raised some more points It was
contended that participation of tri-
bals in deve opment was not being
secured in the 5th Schedule areas
whereas this was so in the 6th Sche-
dule areas. Pecople's participation in
developmental programmes 1s the
accepted poiicy of Government, but
the level and form of participation
will vary from one area to another.
In Maharashtra and Gujarat we have
strong local institutions entrusted
with development tasks. Tribals also
have due representation 1n these
areas. Elsewhere participation is on
the increase in various forms.

The Sixth Schedulg areas, namely
Garo Hills, Jamtia and Khasi Hills
district however, had a special set up
of Panthayaty and District Councils
right from the early days of the
British ra}, and  historically these

areas have been allowed to retain that
setup through the provisions of the
Sixth Schedule. We cannot talk n
terms of having the same thing every
where. Our endeavour should be fo
giwve other tribal areas even a beftter

setup.

Shri Jagannath Rao said that these
areag should be included in the sub~
plan so that they could be taken care
of that way Sub-plans have been
finalised in respect of 11 States. I
have said that the criterion for in-
clusion in the sub-plan is that they
shou'd have 50 per cent concentra-
tion of tribal population.

Shri Subodh Hansda rased the
point ‘hat since the tribal population
is dispersed in his State, not many
people will get benefit from this pro-
gramme. The problems of West
Bengal have been specially taken care
of. In Wes: Bengal they have got a
dispersed triba! population. They do
not have a concentration of such
population For that reason, much
attention could not be paid tg them
in the past Now the new policy, for
the first time, s that 10 lakhs out of
25 lakh tr.bals —which is about 40
per cent—will be covered by the
special programme of the sub-plan,
So integrated tribal development
plans have been introduced there
also This has been done for the first
time, because unfortunately, the
popula‘ion there is dispersed.

Shri Daga in his wisdom raised the
point that his area has not been ine
cluded in a scheduleq area. 1 must
tell hum that the smallest unit for
inclusion in the sub-plan is a block
The tribal esrea of Pali and Sirohi
does not sutisfy this criterion. There-
fore, it could not be inc'uded.

The problems of tribals in greas
where they ar. a dispersed popula-
tion will be taken care through
schemes in the wub plan. I think T
have tried tp cover all points which
have been raiacd and I agsin say.simt
this has been done so that the sub
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plan areas would be made co-
terminus with - scheduled areas. I

commend the Bill for acceptance of
the House.

oft 3w 9g& : §F Y wu Frar 4t
SHET Sa1g HeT 1 F 7Y faar | gary
TRT UF FPIAq g—wrE 7 T, 43 9
HT AT FEATE | =TT GET wa &y S
ST gEEEETE TR oegd g
TH & gY T &, & wrAr =rgar g e
&% &k oy & o fear ?

SHRI OM MEHTA: I started my
reply by replving to Shri Uikeyji
that the exploitation of tribals should
be ended. I remember when I met
him for the first time in a meeting of
tribal Members from both  houses
and he said: please do not do any-
thing. do not spend a single paisa on
the tribal ereas: I still remember his
words: please save them from ex-
ploitation, partieu]arly from those
who go there in the garb of vendors,

liquor vendors, and I still remember
what he said clearly.

DR. KAILAS (Bombay South): The
Member is talking about forest and
other govt. cfficers who are working
as money-lenders.

“SHRI CM MEHTA: I think I under-
stand Shri Uikey better than any
other Mamber. He has been taking
part in a number of meetings and he
is a Member of the Home Advisory
Committee and he has been raising
those questiong persistently. He re-
ferred mainly te the exploitation of
the contractors and some small offi-
cers also. In regard to officers also,
recruitment in that level, class IV, it
should be done mostly from that area

so that they know the problems of
tribals.

=t wwar fasy ‘AYFT : A g
ag § fr =z fagrt awre st 2T
T 7 H W wg W I
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MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Fifth Schedule to the Consti-
tution of India, be taken into con-
sideration.”

The motion was agdopted.

MR. CHAIRMAN: We take up
clause-by-clause consideration. The
question is:

“That Clause 2 gtand part of the
Bill.”

The motion was agdopted.

Clause 2 was added to the Bill.



917 Mﬂkq.fn. BHADRA & 189§ (§AKA)

MR. mw: The question is:
“That dtlatee' ], the Enaiting
of the BilL"
The mation was odopted,
Clause 1, the Enacting Formula and
e Title were added to the Bill.

BHRI OM MEHTA: I beg to move:
“That the Bill be passed.”

MR, CHAIRMAN: The question 1s:
“That the Bill be passed”

The motion was adopted.

17.16 hrs.

¥

KFRALA LEGISLATIVE ASSEM-

BLY (EXTENSION OF DURATION)
SECOND AMENDMENT BILL

THE MINISTER OF STATE IN

V. A. SEYID MUHAMMAD): I beg
to move:

“That the Bill to provide for the
further extemsion of the duration
of the present Legislative Assem-
bly of the State of Kerala, be
taken into consideration.”

Ag the Housy is aware, the dura-

- the KXerala Legislative Assembly
(Extension of Duration) Act, 1976
(33 of 1975), as the Proclamation of

(Ext. of Dur.) = 318§-
Ing Amat. Bin
to the House of the Pedple which
was due in March, 1976, so that ex-
penditure on elections could be ree
duced, as far as poasible,

When the extended period of dura~
tion of the Kerala Legislative As-
sembly was about to expire, it be-
came clear fhat the proclamations
of Emergency would continue in
operation beyond the last date of the
extended term of that .Assembly,
namely, the 21st April, 1976. Mean-
while, the duration of the House of
the People has also been extended
for a period of one year with effect
from the 18th March, 1976 by the
House of the People (Extension of
Duration) Act, 1976, In these cir-
cumstances, it wag considered neces-
sary to extend the duration of the
Kerala Legislative Assembly for a
further period of #ix months. The
duratioa of that Assembly was accord-
ingly extended for a further period of
six monthg by the Kerala Legislative
Assembly (Extensmion of Duration)
Amendment Act, 1876 (46 of 1976).

The circumstances in which the
duration of the Kerala Legislative
Assembly was extended for a period
of gix monthg for the second time
(from the 22nd April, 1976 to the
21st October, 1976) continue to pre-
vail. Both the Proclamations of
Emergency continug to be in operu-
tion It is, therfore, felt that it 1s
not desireble to hold the elections
now. It ig proposed that the dura-
tion of the existing Legislative As-
sembly of Kerala may be extended
for a further period of six months
with effect from the 22nd October,
1978. The present Bill seeks to give
effect to this proposal,

Wity these remarks, 1 commend
the Bill for the consideration of the
House.

MR, CHAIRMAN: Motion moved:

“That the Bill to provide for the
further extension of the duration



